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HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Writ Misc Application No. 187/2022

1. State  Of  Rajasthan,  Through  The  Secretary

Cooperativedepartment Government Of Rajasthan Jaipur

2. The  Registrar,  Co-Operative  Societies,  Nehru  Sahkar

Bhawan, Bhawani Singh Road, Jaipur.

3. Additional  Registrar,  Co-Operative  Societies  Udaipur

Division Udaipur

----Petitioners

Versus

Kuldeep Singh Father/o Devi Singh Shaktawat, Aged About 41

Years, At Present Chairman Of Kolayari Large Area Multi Purpose

Society Limited, Tehsil Jhadol, District Udaipur (Rajasthan).

----Respondent

For Petitioner(s) : Mr. Sudhir Tak, AAG

For Respondent(s) : -

JUSTICE DINESH MEHTA

Order

28/04/2023

1. The  present  misc.  application  has  been  preferred  by  the

State  inter-alia  seeking  extension  of  time  to  hold  elections  of

various  cooperative  societies  (Primary  Agriculture  Cooperative

Societies  and  Large  Agro  Multi-Purpose  Societies  (PACS  &

LAMPS)). 

2. It is to be noted that while deciding a bunch of writ petitions

filed by various cooperative societies, by a common order dated

15.03.2021, this Court had directed the respondent - State to hold

elections of the societies within a period of six months from the

date of the order (15.03.2021).
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3. The  State  has  moved  the  present  application,  inter-alia,

stating  that  despite  all  efforts,  the elections could  not  be held

within the stipulated period of six months, as number of societies

was large and work of preparation of voter lists and other misc.

work  could  not  be  completed,  which  got  further  prolonged  on

account of spread of COVID-19 pandemic.  

4. Mr. Sudhir Tak, learned Additional Advocate General submits

that the process of election of the societies has been started in all

the Divisions and an action plan for constitution of ward in various

divisions (Annex.-R1), has been published according to which the

elections have been notified for various societies by the order of

the State Government dated 31.07.2022.  

5. According  to  the  election  programme  so  published,  the

elections of the societies (PACS & LAMPS) were to be held in five

stages,  would  have  been  completed  by  29.09.2022,  but  for

unavoidable circumstances,  the same could not be completed -

stated by him. 

6. Mr. Tak submits that once elections of PACS & LAMPS are

held Districtwise, the elections of apex societies will be held, as

the  members  of  District  level  are  elected  from  the  elected

members of Primary Level Cooperative Societies. 

7. After hearing Mr. Tak, learned Additional Advocate General

and perusing the record, this Court is satisfied that the State was

prevented  by  justifiable  reasons  for  not  holding  the  elections

within the stipulated period of  six month from 15.03.2021 and

extended period.

8. Be that as it may.
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9. Since, the process of elections has now been commenced,

this  Court  deems  it  appropriate  to  extend  the  time  period  for

holding elections upto 30.09.2023.

10. Ordered accordingly.

11. The writ misc. application stands disposed of.

(DINESH MEHTA),J

1-Ramesh/-




